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CP No. 143/ALD/ 2017

Shri Rahul Chaudhary, Advocate for the petitioner. Shri Ashutosh Vaish,
Advocate for Respondent-Company.

The present case is filed as a fresh case. The petitioner counsel seeks
permission to carry necessary amendment/ rectification in the present
application. Hence, liberty is granted.

He is directed further to serve a spare copy of such amended petition
to the Respondent counsel as well as to the Amicus Curiae appointed by this
Court in the matter.

The Respondent company is at liberty to file objection/ reply to the
present petition inclusive the question on jurisdiction of this Bench.

The matter be listed on 12" December, 2017.
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